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1-ard Ms 	pattnaik, Learned 

Cinsel for the Applicant. The rayer, in 

this applicatin is to quash the rder of 

reiioval dated 10-2-1995 Annexure-lO. 

?nnexure-10 it the order passed by the 

3hanjnagar disagreeing with the 
.," 

findings of the L.., held that the charge 

 

against the applicant is proved beyoz 

doubt, He ordered punishrrnt of removal 

from ED service. Learned senior Stand ing 

Counsel,hri Mohanty, pointed out that 

them is a pravisin for a cal. 	c Rule 

10(2) of the service Rules for Extra 

/47 

ii 	t'11 

partrrental staff provides that an empioye4i\V 

may apeal aainst an order imposing on him any 

of the penalties specified in RUle-7 to the 

authority L*.*x to which the authrity 

imposinc the penalty is imrrediately subordin te. 

r Rule-li it is stat-d that no ap} ea1 
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within a period of three nths from the date 

on which the appelLant receives a copy of the order 

appealed against. The proviso eiers the authority 

to entertain the appeal on sufficient cause. 

There is also a petition for cord,nation of delay 

in which r.asons for delay of 203 days was stat:ed 

to be suffering of the applicant from Prolapse of 

Interveebraj Disc XL5 -Si) :ith left SCiatica 

and Neurological Involvennt of 51 5egent. There 

is a nEdjcal ce rt if ic ate attached, Admission of 

this appeal without exhausting alternative reedies 

Can not he considered, We ha taken a consistent 

view in this regard. I direct the applicnt to 

file an appeal to the designated authrity nafiely 

Supdt. of post Offices, Aska within three weks 

	

from tay and the Supdt, 	post jffices,Aska 

should ad mit the appeal irrespective of the 

limitation in Rule 10. He shall dispose of the 

	

Isaid apeal within a peri 	of four mths from 

the date of filg, with these Observations the 

Original pp1icatio is dispsed of—dismissed, 

Snior Standing Counsel (Central) Shri Ashok 

MO anty is present and is hard, 

te r(Aministati'ç,) 


